


















FIR No.128/20 
State Vs. Vehicle No. DL lSAB 8684 
PS I.P. Estate 

05.08.2020 
(Through Video Conferencing over Cisco Webex Meeting) 

Case taken up in view of directions issued by Hon 'hie High Court of 
Delhi vide office order No. 26/DHC/2020 dt. 30.07.2020. 

Present: Ld. APP for the State. 

Sh. Nitin Pandey and Ms. Charu Nagpal, Ld. Counsel for applicant. 

IO/SI Deepak Kumar. 

Scanned copy of reply under the signature of IO/SI Deepak Kumar 

is received through email. 

Copy stands supplied to counsel for applicant, electronically. 

Counsel for applicant seeks time to bring on record the documents 

qua entitlement of applicant over vehicle in question. Time granted. 

Let the requisite documents on behalf of applicant be file through 

email on 07.08.2020 by 10:00 am. 

Website. 

Put up for consideration on 07.08.2020 at 02:00 pm. 

Scanned copy of this order be uploaded on Delhi District Court, 

(RIS~ POOR) 
MM-03(Central),THC,Delhi 

05.08.2020 


